Crl.A. 411 of 2005

IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO 411 OF 2005

N. V. SASH DHARA L. APPELLANT
VERSUS

STATE OF KARNATAKA ... RESPONDENT

ORDER
The Hi gh Cour t has f ound t he fol |l owi ng
ci rcunst ances agai nst the appel |l ant:

“The case of the prosecution fully
rests on the circunstanti al evi dence
Looking to the material on record, the
foll ow ng circunstances energe against the
accused.

a) The accused was not affluent and
his financial condition was very bad at
the time of incident.

b) The accused was in possession of
the three pairs of bullocks and sold them
to P.W. 6, 7 and 8 which were entrusted
to deceased by P.W. 9, 12 and 13 for
transportation; and that those bull ocks
wer e not bel onging to accused.

C) Handwiting experts opinion
relating to the signatures and handwiting
of the accused found on the sale chits Ex.
P7, P10 & P12 executed by the accused in
favour of P.Ws. 6,7 & 8 respectively.

d) Non-explanation of the accused as
to how he cane into possession of the
bul | ocks, which were sold by himto P.Ws.
6, 7 and 8.

e) Abscondance of the accused til
19.07.1992 i.e. for about six nonths from
the date of incident.

f) Recovery of the club (MQO8) the
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weapon used in the commssion of the
of fence on t he basi s of vol untary
statenent of accused.”

W put up to the learned counsel as to why the
sale chits Exhibits P7, P10 and P12 had been executed
by the appellant in favour of P.W. 6, 7 and 8 who had
also identified the bullocks they are said to have
pur chased. The |earned counsel could give no
satisfactory answer. W also find that the findings
have been affirnmed by both the courts below No
interference is, therefore, called for in this appeal
which is, accordingly, dismssed.

The fee of the learned Amicus is fixed at Rs.

7000/ - .

[ C. K. PRASAD]

NEW DELH
JULY 28, 2010.



